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IN HHE CENTRAL ADMINISTRATIVE TAIBUla.
P IINGIP AL BifCH

C oA NO . 587/ .].994

New Delhi, dated the 2:th March, 19,

Hon'ble Mr, N.V.Krishnen, Vice Ghai.mn{.J
Hon'kle Mr, B.S, Hegde, Membe r{J)

Shri Mohinde » Singh
N/o GruNo JH-116 ‘1 Type,
ew Police Lines, _ Klngsway Camp,

N2 w Jelhi

... Spplicant

=§By advoc ate Sh,A.S. Grewal )

V/s
1., Commissioner of Police,
2lhi M.S Q. Building,
1.F .x-.state New Jelhi,

2. Dy.Commissioner of Police

He gdouarte -II1,Relhi
M.S C. Bulldl(ﬁ Ne w Delhi

.. R@spondents,

QRLE R(0RAL i

(Hon'ble Sh.N.V. Krishna, Vice Ghairman(a))

The ap"plic ant is aggrizved by the aw

and ann.A4 orders dated 10.8.93 and 30,11.93
the
respectively latlnq to/cancell aticon of his

allotment and threathened eviction proceeding . Applic sk

is dismis>d by the mn,a.b. order dated 14 .v.¥2 in

b‘/w‘&kﬁé W‘F«&

of his conrmct[canvlctlon agarethts criminal © ace .

jalnstfﬁls order of dlsmlssal,.he hos filed an

gopealx 12,2, 15994 (mn.n.?_) In the cizcumstorers 14

i P etecs
open to the applicant to seck.necessary o= .:om
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sppellate Aauthority inregard to the impugno:.
o . L ben
Amn,AJ3 and Aann.4 respectively. asd this w23

ld.counsel for the applicant seeks§permission o vitas o
this C.A, with liberty to gaprooch this T xXianch

in case, any grievance arises, in this re~ard lalzran .

9n the circumstance s, OA is dismissad as i thdrayn 57

the above tems.

.
(.S, Hec?d%\ (N.V.Krishnan)

Me mbe r(J Vice Ghal rmani.) o

sk



